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ORDER

The instant application being No. IA 276/ KB/ 2017 is filed by the petitioner with various prayer
as reflected at page no. 6, in Paragraph No. D (a) to (e), stating inter alia to allow the application

I.A. No. 190 / 2017 with amendment in the main C.P.

It is very strange to see that the petitioner is attempting to direct the Bench to pass the order in
I.A. 190 / 2017 as per his own convenient and whims, which is against the judicial norms. This

type of application is not only bad in the eye of law, but is also grave abuse of process of law.

Hence, the instant application is dismissed with a cost of Rs. 5,000/-. The party is hereby
directed to deposit the amount in the Central Army Welfare Fund, before proceeding with any

further hearing of the main C.P.

SA /)
MANORAMA KUMARI
MEMBER (J)



